UPEN COURT {E@P

CENTRAL ADMINISTRATIVE TRIBUNAL, ALLAHABAD BENCH

ALLAHABAD

Alvahabad : Dated this 29th day of March, 2g01

Uriginal Application No. 295 of 2p0gQ..

CORAM :-
Hon'b'e Mr, SKI Nagvi, J.M.

Hon'bte Maj Gen KK Srivastava, A,M.

Chakreshwar Nath Jain

S/o tate Bhola Nath Jain,

R/o H=297-A, Raitway Harthava Covony,
Moradabad,

(Sri TS Pandey, Advocate)
e« « o« o o s o ohRdvocate
Versus
g Union of India through its Ex-sfficicio
Secretaryand Chairman, Raitway Board,
Raiv Bhawan, New Dethi,

2, General ianager, Northern Raijtuway,
Baroda House, New Delhi,

3e General Manager, Northern Railtway,
Baroda House, New De1vhi,

3 Divisionav Raivway Manager, Northern
Raivway, Moradabad Division, Moradabad,

4, DivisionaY Evectricay Engineer, Norther
Raivway, Moradabad Division, Moradabad,

(Sri G.P., Agrawal, Advocate)
e o o o o .Respondents

By Hon'bve Mr, SKI Naqvi, J.M.

The appiicant Chakreshwar Nath Jain has come up
seeking revief to the effect that responcents be directed

to make payment of arrears of pension ajonguith provident
fund, gratuity, group insurance and 1eave encahsment
including dearness ajllowance due to him and avso to

fix the pension. As per the applicant's case, he was
initiav1y appointed as Head (ight Fitter on 7-8-1953

and continued in service with due service benefits as

per his entitlement., It was on 20-8-1974 that he was

Steo



dismissedfrom service because of his avveged involvement

in crimina’ case, After exhausting departmental remedies
he preferrsd writ petition no.7658/1975 before the Hon'bie
High Court which was decided on 09-1-1981 by the Division
Bench of that Court and the punishment ordexn impugned
therein,were quashed., The Unicn of India preferred a
SLP No.2944/1981 before the Hon'ble Supreme Court which
was decided:vide the judgement rendered on g1-11-1985
with the observation that this SLP was covered by the
judgement in Civi) Appeal No,6814/1983 -~ Union of India
Vs, Tuisi Ram Pate) and in terms of ratio in Tu'si Ram
Paterts case,\the SL.P of the applicant was decided, After
the dscisionﬁgszgfgwtﬁe Apex Court, the applicant cvaimed
his wages but the same was dectined by respondent no.4, The
applicant retired from service on 31-5-1993, Learned

. Cracesc-
counse! for the applicant submits that it is,.deemed
retirement on attaining the age of superannuation without
any formal order from the side of respondents, Thersafter
the appiicant made efforts from differsnt amgves to get
his retirement benefits and even representations to the

respondents cou'd not be of any avaiy' and, therefore, he

has come up seseking the above revief,

2., The respondents have contested the case, fived
counter rep'y and placed preliminary objection on the
point of 1imitation, It has also been pleaded that in
view of dismissal of the applicant from service in the
year, 1974 and thereafter no reinstatement in service,

e a5 ¢
he is not entitved to any bepsfitjcraimed,

3 we have heard jtearned counse) for the parties and

perused the record,
4, We find that the respondents ought to have repiied the
representation: of the applicant preferred on 16-12-1999,

copy of which has peen annexed as Annexure-A-5 to the UA.
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So feaf as the applicant either couvd 4 reasons for
el

non-payment of his claim or his craim eeutd have been

settied,

5. For the abowe, we find it a fit matter to direct the
respondents to decide the pending representation of the
applicant dated 15-.12-1999,(copy of which has been annexed

as Annexure-6) within six months from the date of
comnunication of this order and pass a detaived speaking

and reasoned order, It is avso directed that if the appivicant
is found entitied to any payment as retiratv benefits the

same be paid within eight weeks thersafter, after taking

into consideration the chart fived with the UA as Annexurs-A7,

The OA is decided according'y with no order as to costs,
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